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Pay for  casual  labour 
2197. SHRI SUKOMAL SEN: Will the 

PRIME MINISTER be pleased to state: 
(a) whether it is a fact that almost all 

Government offices and departments! and 
Government undertaking* employ casual 
labour on daily rates of wages which are far 
below tho scale rate of Wage Board Award; 

(b) if so, whether Government propose to 
give them equal wages and regularise their 
services after sis months in accordance with 
directives of the Supreme Court judgment on 
Equal  Pay for Equal  Work;   and 

(c) if not, what are the reasons thereior? 

THE DEPUTY MINISTER IN THE 
MINII3TRY OF PERSONNEL,- PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) Casus! workers 
on daily wages are employed in a number of 
Central Government offices and public sector 
enterprises. The rates of daily wages of 
unskilled casual labour in Central 
Government offices in Delhi/New Delhi are 
fixed by the Ministry ot Labour. These are 
not subject to any Wage Board Award. Rates 
of daily wages of casual workers outside 
Delhi/New Delhi are governed by the ndtifi'c 
atib'ng issued by' the respective States   
Governments. 

(b) and (c) The implications of the 
Supreme Court judgment delivered on 17-1-
86 on the writ petition filed by Shri Surinder 
Singh and another vs Engineer in Chief, 
CPWD and others are under examination of 
the Government. 

 

 


